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(b) if so, when it is likely to be 
met? 

The Minister of State in the Minls-
try of Railways (Dr. Ram Subhag 
Singh): (a) Yes. 

(b) Introduction of an additional 
train between Manmad and Bombay 
is not feasible at present for want of 
spare line capacity. The question of 
providing an Express train which will 
also serve Bombay-Manmad section 
will be duly considered when the 
electrification of Igatpuri-Bhusawal 
~ection is completed, which is expected 
by 1967. 

12 hrs. 

CALUNG ATTENTION TO MATTER 
OF URGENT PUBLIC 

IMPORTANCE 

REPORTED DESCRIPTION OF REV. MICHAEL 
ScOTT AT "FOREIGN OBSERVER" BY 

NAGA HOSTILJ:S 

Mr. Speaker: have received 
notice of an adjournment motion and 
Calling Attention notices about the 
reported N aga hostiles describing t'he 
Rev. Michael Scott to the 'Foreign 
Observer' at the Peace talks and Mr. 
Scott's own statement that the cease 
fire in ·Nagaland is an 'International 
Cease fire Agreement'. 

I have not given my consent to 
the adjournment motion, but the Cal-
ling Attention notice I have admitted. 

Is the Minister prepared to answer 
it just now? 

The MiJUster of Extemal Affairs 
(Shri Swaran Singh): Sir, on one or 
two occasions it has happened earlier 
that the Rev. Michael '3cott has said 
after a press statement·· .. 

Mr. Spealriler: If he is prepared to 
reply, I will "sk the Member to put 
it. 

Shrl Swaran Singh: No, Sir. I 
have rl'Ceived it just now. I only 

Urgent Public Importance 
wanted to say that we are getting 
the stl1tement from the local Govern-
ment there to find out .... 

Mr. Speaker: So he wants time. 

Shri Swaran SiIlgh: .. as to whether 
he has made any such statement. 
But I have no hesitation in contra-
dicting straightway th"t we do not 
recognize him as a foreign observer. 
And there is no question of having an 
international cease fire agreement.. 

Mr. Speaker: Order, order. In that 
caSe he should allow the Member 
to read that notice and put it, and then 
the Minister might say anything he 
likes. 

lihri Nambiar (Tiru.chirappalli): He 
is partly answering, 

Shri S. M. Banerjee (Kanpur) : 
Sir, I call the attention of the Minis-
ter of Externlll Affairs to the report-
ed Naga hostiles describing the Rev. 
Michael Scott I1S the 'Foreign Obser-
ver' at the Peace talks and Mr. Scott's 
own statement that the cease fire in 
Nagaland is an 'Internation,,] Cease 
fire Agreement' thereby drawing a 
distinction between the underground 
Nagas and the Indians as two diffe-
rent peoples, and I1ctivi ties of some 
Nagas to raise a liberation army. 

May I submit, Sir, that the Prime 
Minister iJn Lucknow ha~ already 
said thoat he does agree with the 
statement, and the hon. Minister 
says .... 

Shri Nambiar: Let him say. 

Shrl 1. B. Kripalani (Amroha): Mr. 
'3peaker, is this a question to be 
answered by the Foreign Minisier? 
Because, this is our own territory. 
Either it is our territory or it is not 
our territory. (rInterruptions): 

Mr. Speaker: Order, order. The 
Prime Minister would have answered 
it. But he is not here. Therefore 
the Minister of External Affairs .... 
(Interruptions). Does not matter if 
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any of the:n answers. Let him make 
the answer and then we can see. 

Shri Hem Barua (Gauhati): Sir, 
the point raised by Acharya Kripalani 
is absolutely right. 

An Hon. Member; The Home Minis-
ter is there. 

Shri Hem Barua: On Q previous 
occasion when this matter was 
brought up before the House it was 
said that the Nagas have faith in 
our Prime Minister. 

Shri Narend'ra Singh Mahida 
(Anand): Sir, on a point of order. 

Mr. Speaker: When a Member is 
just on his legs how can a point of 
order arise? 

Shri Hem Barua: This is a very 
important thing that Acharya Kripa-
lani has raised. On a previous 
occasion- in fact not once but on 
many occasions-this was raised on 
the lioo,· of this House, and then it 
was S'3id that the Nagas have implicit 
faith in Mr. Nehru as a person, and 
that that is why this was under him 
and he was Foreign Minister also. 
Now that Mr. Nehru is not there and 
we have a different Foreign Minister 
it is not proper to have a part of our 
territory administered by the Foreign 
Affairs Ministry. It must go to the 
Home Ministry. 

Mr. Speaker: I have followed that. 
Shri Hem Barna: Because, it pro-

duces a different ilnpression abroad. 
Mr. Speaker: At this stage we 

cannot enter into detailed 'arguments. 
A point has been made. I have also 
appreciatted it. Now r will put it and 
ask the Minister. There is no need to 
go on with a detailed discussion of it. 

Shri Narendar Singh Mahida: I rise 
on a point of order. The point of 
order is that Nagaland is a part of 
India. 

Mr. Speaker: That point has been 
made. 

Shri Narendra Singh Ma!1ida: 
support him in that point. 

Mr. Speaker: No regular discussion 
now. 

~~;r.q ~ (~) 
~~,~-ll'\lft";f~@l1;~ I ~ 
~ fu;wn GfIit 

Shri Kapur Singh (Ludhiana): It 
will be recalled that during the la.t 
session, when the han. Minister of 
External Affairs similarly rose to 
answer a question with regard to 
Nagaland, I had raised this point, 
and then .... 

Mr. Speaker: Yes, I do remember 
that the han. Member had reised it. 
Now, Shri Narendra Singh Mahida 
wants to support that point. I have 
said that if not the whole House there 
is a large section at le-ast of the 
House .... 

Shri RaghlUla.th Singh (Varall'asi): 
We are also with him. The whole· 
House is with him. It is our internal 
affair. It is not a foreign affair. 
Therefore, let the Home Minister 
answer it. 

Shri D. C. Sharma (Gurdaspur).: 
We want that the Home Minister 
should answer it. 

Shri Raghunath Singh: It is our 
internal affair, and, therefore, the 
Home Minister should '81lSwer. 

Shri Kapur Singh: On that occa-
sion, I had said that when the han. 
Minister of External Affairs rose to 
answer questions on this matter, all 
types of susplclOns arose in our 
minds; then, you Sir, were pleased 
to observe that on th'at particular 
occasion, the han. Minister of Ex-
ternal Affairs was making a reply 
because the proper Minister was not 
present in the House. Now, the han. 
Minister of Home Affairs is present 
in the House. Therefore, it is in the 
fitness of things that he should 
answer this question. 
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Shri Bhagwat Jha Azad (Bhagal-
pur): The Home Minister should 
reply immediately. 

Mr. Speaker: Han. Members have 
expressed their feelings showing what 
~he view of the whole House is. Let 
Government say what they want to, 

.and then we shall proceed .... 

Shri Bhagwat Jha Azad: They 
should respect our feelings also. Let 
the Home Minister reply to this call-
ing-attention notice. 

Shri Raghunath Singh: This is a 
subject for the Home Minister, and 
not for the External Affairs Minister. 
Nagaland is not a foreign country. 
{Interrupttions) . 

Mr. Speaker: Hon. Members must 
resume their seats when I am stand-
.ing. I have appreciated the extent 
and the intensity of the feelings of 
hon. Members, and Government also 
must have realised tlrat. Now, let 
·us hear the hon. Minister. 

I!{rp"~~~If: ~'lft 

'~~fif;~l#t~~ t 

Shri Raghunaith Singh: They have 
.not realised it; they are not realising 
.it. 

Shri Bhagwat Jha Azad: I want 
to raise one more point to whic:b I 
would like to draw your attention. 
In the absence of the Prime Minister, 
not only would we like the Home 
Minister to reply but We would like 
to have the reply from the No.2 in 
the Cabinet On this matter. If Gov-
. ernment respect the feelings of the 
House, they should immediately come 
iorward and ask the hon. Home Min-
ister who is also the No.2 in the Cabi-
net in the absence of the Prime 
Mi~ister, to make a statement on this 
matter. If the Minister of External 
Affairs answers this question, then it 
makes our position intolerable in the 
international field. We do not want 
to hear from the Minister of External 
Affairs but only from the Home 
Minister. 

Importance 
Shri Swaran Singh: I fully appre-

ciate .... 

.Shri Bhagwat Jha Azad: Is that 
the respect shown by Government 
for the feelings of the House? 

Mr. Speaker: Should he not bill 
'allowed to say what he wants? We 
should listen to him and see what 
he has got to say. At least thil 
much courtesy should be shown to 
the Government and to the hon. 
Ministers. 

Shri Bhagwat Jha Azad: We also 
expect the same courtesy for us from 
the Government. 

Mr. Speaker: I am Sorry that Shri 
Bhagwat Jha Azad would not allow 
me also to say anything. 

Shri D. C. Sharma: 20 Ministers 
cannot overrule the whole House. 

Shri Bhagwat Jha Azad: Courtesy 
should be both ways and not only 
one way. 

Mr. Speaker: I am very sorry at 
this attitude of hon. Members that 
they would not heoar anybody at all. 
(Interruptions) Order, order. Hon. 
Members have expressed themselves. 
Should we not listen to the hon. 
Minister now? Perhaps he might say 
that he had got the information and 
the Home Minister would answer it. 
At least, hon. Members should listen 
to the hon. Minister. I cannot under-
stand this attitUde of han. Members 
a t all that they would not allow the 
han. Minister to say even a word. 
That is not proper. 

Shri Bhagwat Jha Azad: Please do 
not put that kind of thing into our 
mouths. We only wanted that the 
Home Minister should answer it. 

Mr. Speaker: We have yet to hear 
the hon. Minister of External Affairs. 
Perhaps, he might say that .. 
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Shri D. C. Sharma: We have great 
respect for the han. Minister of Ex-
ternal Affuirs, but We want that the 
.Home Minister should answer this. 

Shri Raghunath Singh: It is also 
:a question of fundamental inportance. 

Shri Thirumala Rao (Kakinada) : 
:Shri Bhagwat Jha Azad's view repre-
sents only one view. Hitherto, the 
Ministry of External Affairs has been 
oarrying on negotiations with these 
people on the question of Nagaland, 
and this House had silently acquiesc-
oed in that action or accepted that 
proposition. But, today, suddenly be-
~ause somebody else makes a state-
ment, hon. Members seem to get 
·excited .. 

Some HOD. Members: Previously, 
it was the hon. Prime Minister who 
was answering such questions. 

Shri Thirumala Rao: The Minister 
oOf External Affairs is as much Tes-
ponsibLe as the Home Minister. 
Therefore, let us not make any dis-
tinction between one Minister and 

. another. (Interruptions). 

Mr. Speaker: Order, order. How 
=n we conduct any business in this 
manner? 

Some HOD. Members: 
Home Minister wants to 
.statement. 

The han. 
make the 

The Minister of Home Affairs 
(Shri Nanda): Mr. Speaker, Sir .... 

.( Cheers) These cheers are premature 

Shri Jaipal Singb, (Ranchi West): 
Before the Home Minister makes his 
statement, I have a suggestion to 
make. 

Mr. Speaker: Let the Home Minister 
make his statement, and then I shall 
'hear the han. Member. 

Shri Jaipal Singh: With due res-
pect, I would request you to allow 

me, because I have a suggestion to 
make" .. 

Mr. Speaker: I know that, Let the 
Harne Minister say what he wants to 
say and I shall give an opportunity 
to the han. Member afterwards. Now, 
he 'may kindly resume his seat, 

Sbri Nanda: I find that the feelings 
of han, Member are roused. There 
may be a good cause for it, But the 
question here at the moment is a limi-
ted one. 

There are two questions, Should 
this 'matter, the question of dealing 
with Nagaland, be in the Home Mini-
stry Or as things are? That is a ques-
tion which certainly the Prime Mini-
ster when he comes will consider, But 
at the moment, the Ministry which 
has been dealing with this matter 
certainly is called upon to give in-
formation which han. Members ask 
for. These two things should be 
dealt with separately, Therefore, I 
ask the indulgence of the House: let 
us deal with the other aspect now and 
get the information which they seek 
from the Minister who is concerned . 

Sbri Jaipal Singh: I think we are 
unnecessarily being agitated by this 
or that Minister answering a question. 
I hope we know not for the first time, 
that in this House there is such a thing 
as Cabinet responsibility; in other 
words, whatever one Minister says 
ties down the whole lot of them, This 
is rather an important point. It does 
not matter whether the Prime Minis-
ter or my· han, friend, who does not 
talk very much, the Minister of Par-
liamentary Affairs. or anybody else 
answers a question. 

Mr. Speaker: I have fOllowed him. 

Shri Jaipal Singh: I think we are 
getting upset unnecessarily, Techni-
cally it is correct that if the Minister 
of External Affairs is the one and 
only person who has to reply to 
questions about Nagaland, it gives a 
wrong impression, a false impression. 
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It is not a rig!>t thing; it is not a for-
ign territory. But I hope han. Mem-
bers reaiise th"t he is a member of the 
Cabinet and every member of the 
Cabinet speaks on behalf of the Cabi-
net. Let us remember that and not 
get agitated over this matter. 

Mr. Speaker: Whether the Minister 
of External Affairs should answer or 
the Home Minister should do it . . . 

An Hon. Member: Home Minister. 

Mr. Speaker: I have not put that 
question. Whether the External 
Affairs Minister should answer it or 
the Home Minister should answer it is 
quite a separate thing. That cannot be 
decided just at this moment. The 
House has expressed its feeling and 
its viewpoint. 

Shri Ranga (Chittoor): For the se-
cond time. 

Mr. Speaker: For the second time, 
agree. It is now for Government to 

decide. They will take some time. 
Just nOW the Home Minister has said 
that as soon as the Prime Minister 
comes. he will consider it. Then 
probably they will come to some con-
clusion. But now, a3 the Home Minis-
ter has said, when one Minister is in 
charge of this subject and he has 
been answering these questions-this 
notice had been sent to him-and he 
stands up to answer, to take up this 
attitude that we would not listen to 
him Or would not -allow him to proeed 
to answer is not fair. Han. Members 
would realise it is their internal ar-
rangement; it is Cabinet and joint 
responsibility also. But there is no 
doubt that when it has been given to 
the External Affairs Minister, it might 
also create some wrong impres-
sian. 

Shri Raghnnath ~lngh: Yes, yes. 
That is our apprehension. 

Mr. Speaker: But the Home Minis-
ter has said that they will consider 

it. Let us now hear the External 
Affairs Minisber. 

Shri S. C. Jamir (Nominated-
Nagaland) ro£e-

Shri Swaran Singh: To begin with, 
want to make it absolutely clear 

that there should not be any such 
feeling, that the mere fact that one 
Mini·,try, namely the External Affairs 
Ministry, is dealing with this d'enotes 
that it is Government's posit jon that 
this is a matter which is not a matfer 
rtf our own country. Merely because 
the External Affairs Ministry as such 
is dealing with it does not make it 
an international matter. That posi-' 
tion I want to make absolut'ely clear. 

Now, I can well appreciate the 
other thing, which yOU, Sir, yourself 
suggested, that the fact that it is 
being dealt with ,by the External 
Affairs Ministry might raise ..,ome 
doubts. Not that I am k""n to deal 
with it. 

Mr. Speaker: There may be no 
doubt in our minds. but somebody 
else might USe it as an argument 
against us. 

Shri Swaran Singh: Therefore, this 
categorical statement of mine on 
behalf of Government should not 
leave any doubt. 

As to the actual allocation of busi-
ne", it is for the Prime Minister to. 
decide. If he thinks that it should 
be handled by some other Minister, 
it h for him to decide. But you will 
appreciate that so long as the res-
ponsibility of handling it is in a parti-
cular Ministry, that Ministry is the 
only Ministry which can deal with it 
in th." House. In 'fact, it would be 
shirking the responsibility if it is not 
to be dealt with in that form. I do 
not suggest that I am keen, I am the 
last person to suggest that it should 
,be with this or that Ministry. It is 
entirely for the Prime Minister to' 
decide about the allocation of busi-
ness. 
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I would like to add further that it 

is not unknown in the parliamentary 
system that Ministers dealing with 
external affairs in this country as well 
&3 other countries, are also dealing 
with sevoeral other matters which are 
purely internal. I know of many 

·Foreign Ministers who are in charge 
·of industry or other things. Tb.e fact 
that a particular department is under 
the Foreign Affairs Hinister does not 
indicate that that particular responsi-
bility has become an international 
affair. That is the constitutional 
position, and there should not be any 
:feeling on that score. 

IItT "{ '" ~;r>q (,p;;m;r) wm 
~,i'\'~~ 

~~~~:~~ 

IItT mt~~;r.q : 5ITof 'ff ;OfiT, 
~m~~if 
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Shri Swaran Singh: I do not give 
way. 
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Shri Swara.n Singh: I am grateful 
to swamiji because I never took it 
as personal. So, I am thankful that 
he has come to our re·.;cue once for a 
change, but I know that there is 
nothing personal in it, and it is the 
feeling in the House which I follow. 

On the points that have been men-
tioned in this Calling Attention N otiC'e, 
there are two things. The House 
would, no dnubt, have seen the press 
reports of our Prime Minister's speech 
in Lucknow, where he has clearlY 
said that this type of statements which 
have appeared On behalf of Rev. 
Michael Scott would come in the way 
of any settlement, and they are un-
fortunate or unhappy. That is thoe 
stand of the Government. ThOSe who 
are in the peace mission should not 
act in any manner which might seem 
to be partisan Or might indicate that 
they are taking sides in this contro-
voersy. 

Shri Hem Barna: But that is the 
impression created by Rev. Scott's 
statement. 

Shri Swaran Singh: It is incorrect 
that Rev. Scott has the position of 
a foreign observer as has been men-
tioned in certain press sta1lements. 

Shri A. p. Jain (Tumkur): Send 
him back to England. He is not fit 
to be here. 

Shri Swaran Singh: Then. it is 
absolutely incorrect that there is any 
inte-cnational cease-fire agreement. 
We have made the position quite clear 
on the floor of the House that it is 
a question of cessation of opcrations 
against the hostiles, pendinll, these 
talks. Therefore, this is an internal 
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matter, and there is no question of 
this being an international cease-fire 
by any stretch of the imagination. 

Smi 1. B. Kripalani: May I suggest 
that the language that is being used 
is used in international affairs? 

Shri Swaran Singh: think the 
langullge I am using is not the 
language used in international rela-
tions. 

An Bon. Member: Not yours. 

Shri Swaraa Singh: If a third party 
used such language, it is objection-
able. I 

Shri S. M. Banerjee: Send him out 
of India. 

Shri Swaran Singh: We can state 
our position clearly, and that is ... 

Shri D. C. Sharma: Why was that 
man put in that position? 

Shri Swaran Singh: There is an-
other press statement which is attri-
buted to Rev. Scott. where he is 
reported to have said that the Nagas 
and Indians are two different people. 
That is absolutlely an incorrect state-
ment: Nagas are Indians and Nagaland 
is a part of India. Any such state-
ment is abSOlutely incorrect and un-
tenable and we do not accept it. I 
will not be surprised if Rev. Scott 
might explain later that be was 
wrongly reported. Therefore, we are 
having a second check and trying to 
ascertain as to what precisely he has 
lIaid. 

Shri S. M. Banerjee: May I invite 
the attention of the hon. Minister to 
what Mr. Shastri has said: 

"He (Mr. Scott) is one of the 
members of the peace mission 
along with Mr. Jaiprakash Narain 
and the Chief Minist€r aI Assam, 
Mr. Chaliha. He is not there in an 
individual capacity and hence he 
cannot make such a statement as 
in that case it would defeat the 
very purpose of the talks·. I shall 

ask Mr. Scott about it when he 
returned from the mission." 

May I know whether it is not a fact 
that in this House many Members' 
brought to his notice and also to the 
notice of the late lamented Prime 
Minister, Mr. Nehru, that Mr. Scott 
was getting inspiration 1rom Mr. 
Phizo and he was doing the same' 
thing as Mr. Phizo wanted him to do 
in Nagaland? If this statement is 
proved to be correct after proper 
invoestigations, will he be sent out of 
this country or put under arrest?' 

(lnterruptions) • 

Mr. Speaker: We cannot proceed in 
this manner. 

Shri Swaran Singh: We are check-
ing up the authenticity af the state-
ment. But I haVle made the Gov-
ernment's position quite clear as to 
t~ points reported as having been 
said by Rev. Scott or by the hostile 
Nagas. After verifying the authenti-
city of the statement, Government 
will further consider as to what fur-
ther action is needed. 

Shri Hem Barua: May I draw the 
attention of the Government to the 
fact that Rev. Michael Scott had 
been doing a series of propaganda 
work there in favour of the hostile' 
Nagas? Firstly, he said that i1 the 
West did not provide arms and ammu-
nitions to the N aga hostiles, they will 
be forced to secure arms and ammuni-
tions from foreign sources. That is 
No. 1. 

Mr. Speaker: How many numbers 
would be there? Would the fingers 
of the hand be enough? 

Shri Hem Barua: Secondly, inspite 
of the protests in the House and 
inspite of the assurances givoen by the 
Foreign Minister that words 'cease 
fire' would not be used in this case 
because 'cease-fire' had a different 
legal implication. Rev. Scott had 
been deliberately using that term, 
times without number. Rev. Scott has 
openly stated in a statement signed 
and released by the PTI that tire 
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N agas and the Indians are two differ-
ent people. Fourthly, Rev. Scott 
issued statements alleging atrocities 
commi tted by our Indian !recurity 
forces on the hostilp Naga. but he 
had never said a single word in con-
demnation of the atrocities committed 
by the Nagas. Fifthly, Rev. Scott is 
in collusion with MI'. Phizo. I can 
divulge that fact. 

Mr. Speaker: He need not divulge 
the fact. He should come to the 
question. 

Shrl Hem Barua: In view of the 
fact that Rev. Michael Scott a pea~e 
missionary in Nagaland, h~s be>en 
behaving as though he was an 
emissary of the Naga hostiles and not 
really as a peace missionary,-

Au Hon. Member: A pseudo-mis-
sionary. 

Shri Hem Barna: He might be a 
pseudo-missionary-why is it that 
Government by now have not asked 
the Peace Mission tG withdraw from 
N agaland for the goad of the Peace 
Mission and 'for the good of the coun-
try as well? 

Shri Swaran Singh: That is a sug-
gestion. ('Interruption). 

Some Hon. Members: No, no. 

Shri Swaran Sin,h: As I said on 
the last occasion, ~s l~ what precise-
ly he said on this occasion-the 
correctness of that w'll I:-e checked 
and further action in the light of the 
veracity of that statement will be 
taken. 

Shri Hem Barna: What about the 
other points made by me? 

Shri Swaran Singh: I have already 
ma~ the position ql'ite clear that 
members of the Pea- Mission should 
not say anything which might create 
an impression that Lley are taking 
sides and a:1y suct} thi::g that is said 
by Rev. Scott or any other member 
of the Peace Missbn which might 
~.reate a feeling or "T' :mpression that 
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they are partisans taking sides will 
not ,be a cor"ect ottitL:de. Theref.)re, 
as the Prime M,!1ister said iu 
Lucknow, it com"s m the way of the 
successful 'fructificr>ti:J1l of t:,ese pe<.ce 
dTorts. 

Shri Hem Barua: On a point of~ 

:nformation. Ple3so eXCUoe me for 
saying this. He ho-, !let given the 
information--

Mr. Speaker: The information that 
is desired from the 1,Lnister has been 
given. 

Shri Hem Barua: He has not given. 
(Interruption) . 

Mr. Speaker: Then I am sorry. 
cannot give any answer to that. 

Shri Bern Barua: I want to h8JVe 
a reply to all the points of facts. I 
have catalogued so many. Even 
after theSe facts, is he not convinced 
that Rev Michael SlOtt 15 behav;"R 
in an odd ,,-ay in i~agaiallrl? (In-
terruption) . 

Mr. Speaker: Order order. Shri 
Bhagwat Jha Azad. 

Shri Bhagwat Jha Azad: In view 
of the fact that the statement re-
ported by a known ;;'llj authorita,;ve 
agency of India has not been contra-
dicted by Rev. M,~h~el Scott and 
since the Govenlment have not been 
able to challenge the ,HaC:ty of th~t 
statement even afLer <'0 hours of th" 
statement, may I know how long th." 
Government will tak:, time to reg;lcct 
the wishes and senti.l1 .. ents of thls 
country and of this House to expo i 
this man who has affronted the· 
dignity and sovereignty of this .coun-
try? 

Shri Swaran Singh: So far as the 
wishes and sentiment5 of the House 
are concerned, the Government ha: 
always given the highest respect; this 
is a sovereign House and whatever it 
decides is binding upon the Govern-
ment. There is no dispute or there~ 

is no doubt in anybody's mind about 
it; certainly not in the mind of the~ 
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[Shri Swaran Singh] 
Government. But in all these matter, 
action 'Should be taken in a consider-
ed way afl'cr ascertaining the facts. 
That is what I haVe said. The facts 
have to be ascertained. (Interrwp-
tion). 

Shri Bhagwat Jha Azad: How long 
will they take to respect the senti-
ments? 

Shri D. C. Sharma: Sir, on a point 
·-of order. 

Mr. Speaker: Shri A. P. Jain. 

Shri A. P. Jain: The question is 
about the status of Rev. Michael 
Scott. It has been said that he is a 
foreign observer and it has been 
·denied. Admittedly he is a member 
·of the Peace Mission and the Govern-
ment owes it to the House to make 
it plain what is the position of the 
Peace Mission vis a vis the Govern-
ment and how far it is being recog-
nised because, upon that will depend 
how Rev. Michael Scott should be 
dealt with. (Interruption). 

Mr. Speaker: Order, order. Shri 

Shri P. C. Borooah (Sibsagar): May 
know, regarding this Peace Mission 

which is working so hectically in 
Nagaland to bring about a settlement 
between the hostile Nagas and the 
Government, who formed that Peace 
Mission-whether it was the Naga-
land people or the hostiles-and 
whether Mr. Phizo had a hand in 
sending Rev. Michael Scott to Naga-
land for the Peace Mission when it 
started its work and . 

Mr. Speaker: There are so many 
'ands'. 

Shri P. C. Borooah: .... and when 
Mr. Scott came to Nagaland, whe';her 
Government ascertained his views 
about Nagas and Indians being sepa-
rate entities and if not, why not? 

Mr. Speaker: Does the hon. Minis-
ter follow that? 

Shri Swaran Singh: I am sorry I 
have not followed it. 

Mr. Speaker: There were so many 
questions that we could not follow it. 
Shrimati Barkataki. 

D. C. Sharma rose on a point of order. V Shrimati Renuka Barkataki (Bar-
Shri D. C. Sharma: I want to know- petal: Has the Government consideled 

the possibility that the international 
sympathisers of Naga hostiles like 
Rev. Scott mav act as intermediaries 
of the hostiles' to persuade some un-
friendly Governments to take the 50-
called claims of the N aga hostiles, to 
the International Court, if so, what 
steps Government is going to take to 
forestall or deal with such a move? 

Mr. Speaker: Not "I want to know." 
He may raise the point of order which 
he wanted to raise. 

Shri D. C. Sharma: The point of 
order is this. Rev. Michael Scott. is 
not the whOle Peace Mission; there 
are others also in the Peace Mission. 
The point of order is, why it has been 
said that Rev. Michael Scott is saying 
this, and why does not the Minister 
tell us what the other members of 
the Peace Mission also say and whe-
ther Rev. Mi"hael Scott is the spokes-
man of all the members of the Peace 
Mission and also whether another 
member of the Peace Mission, Shri 
Jaya Prakash Narayan, has not said 
anything. 

Mr. Speaker: It is not a point of 
-order. 

Shri Swann Singh: have stated 
categorically yesterday that it is an 
internal matter and it is not an inter-
national matter. Therefore, any 
party taking it to any international 
forum will be doing something whi"h 
will be invalid and which we cannot 
accept. 

Some HOD. Members rose-

Mr. Speaker: There is a rule that 
we have been following that only 
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those Members are called to put ques-
tions in connection with call atten-
tion notices whose names appear there 
in the notice. I have never allowed 
any other Member to put any ques-
tions. So, I am sorry I cannot oblige 
other hon. Members. Papers to be 
laid. 

Shri p. C. Borooah: I come from a 
constituency adjacent to Nagaland. 

12.33 hrs. 

PAPERS LAID ON THETABLE 

NOTIFICATIONS UNDER MINES 
MINERALS (REGULATION 
DEVELOPMENT) ACT AND 
BEARING AREAs (ACQUISITION 

AND 
AND 

COAL 
AND 

DEVELOPMENT) SECOND AMENDMENT 
RULEs 

The Minister of Steel and Mines 
Shri N. Sanjiva Reddy): I beg to 
re-lay on (he Table-

(1) a copy each of 1he following 
N otifica (i )11.; u"der sub-sec-
tion (1) of section 28 of the 
Mines and Minerals (Regula-
tion and Development) Act, 
1957:-

(i) The Minerals Conservation 
and Development (First 
Amendment) Rules, 1964, 
published in Notification No. 
G.S.R. 444 dated the 14th 
March, 1964. [Placed in 
Library, see No. LT-2677 1 
64]. 

(ii) S.O. No. 841 dated the 14th 
March, 1964. [Placed in Lib-
rary, see No. LT-2822/64]. 

(iii) G.S.R. No. 730 dated the 9th 
May, 1964, .containing Cor-
rigendum to Notification 
No. G.S.R. 1486 dated the 
31st October, 1962. [Placed 
in Library, see No. LT-2938/ 
64]. 

(iv) G.S.R. No. 1123 dated the 
• 9th August, 1964. [Placed 
in Library, see No. LT-
3072/~]· 
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(v) G.S.R. No. 1144 datE:d the 
15th August, 1964. [Placed 
in Library, see No LT_31621 
64]. 

(2) a copy of the Coal Bearing 
Areas (Acquisition and Deve-
lopment) Second Amendment 
Rules 1964, published in N oti-
fication No. S.O. 3051 dated 
the 51h September, 1964, 
under sub-section (3) of sec-
tion 27 of the Coal Bearing 
Areas (Acquisition and Deve-
lopment) Act, 1957. [Placed 
in LibI'ary, see No. LT-3163j 
64]. 

COTTON TEXTILEs (CONTROL) THIRD 
AMENDMENT ORDER AND COTTON 
TEXTILES (CONTROL)' FIFTH AM-
ENDMENT ORDER 

The Minister of Commerce (Shri 
Manubhai Shah): I beg to lay on the 
Table a ,copy each of the following 
Orders under sub-section (6) of sec-
tion 3 of the Essential Commodities 
Act, 1955:-

(i) The Cotton Textiles (Control) 
Third Amendment Order, 
1964, published in Notifica-
tion No. S.O. 3667 dated the 
19th October, 1964. 

(ii) The Cotton Textiles (Control) 
Fifth Amendment Order, 1964, 
published in Notification No. 
S.O. 3733 dated the 23rd Octo-
ber, 1964. 

[Placed in Library, see No. LT-
3381/641. 

ORDERS UNDER COPYRIGHT ACT 

The Deputy Minister in the Minis-
try of Steel and MineS (Shrl P. C. 
Sethi): On behalf of Shri Hajarnavis, 
I beg to lay on the Table a copy each 
of the following Orders under section 
43 of the Copyright Act, 1957:-

(i) The International Copyright 
(Fifth Amendment) Order, 
1964, published in Notification 
No. S.O. 3527 dated the 1st 
October, 1964 . 


